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Pre· fabricated steel hut~ for Al'l'ommo-
datidg C. R. p. Personnel 

6956. DR. KARNI SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether in October, .968, the Direc-
tor·Grncral, C. R. P. placed an order on a 
firm for the supply of pre-fabricated steel 
huts for accommodating the C. R. P. 
personnel; 

(b) if so, whether the concurrence of 
the Director-General of Supplies and Dis-
posals had been obtained for this purchase 
and, if not, the re~sons therefor; 

(c) whether payment had be.:n made to 
the firm without ensuring the quality of the 
malerial received and that the material re-
ceived was of very poor quality and needed 
improvements changes and complete replace-
ments of certain items; 

(d) if so, the amount paid to the firm 
and the reasons for making payment for the 
bad malerial; 

(e) wht:ther the cOSt of improvement 
and replacements has been realised from the 
firm and, if not, the reasons Ihcrefor; and 

(f) the action taken against the officials 
found Built)' of malfeasance 1 




